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[Dr. Bhai Mahavir]

throwing lavish parties at his residence with
pretty girls pouring wine into the glasses of
these gentlemen and may be other things are
also provided. If this racket is going on, we
would like to know what are the" roots of it.
The second thing that baftles us is this. What
is the particular secret in our wheat purchase?
If we are purchasing wheat, we are purchasing
wheat. According to Government's assessment
they are going in for il But we are not able to
understand why wheat is being purchased at a
time when the country Has the best crop till
date. If our decision to purchase wheat has
been influenced by any of these
mechanisms—paricularly this special network
of international spy ring.—then it is a much
more serious matter. The Leader of the House
is not here, but the Information Minister is
here. I would like to request him to give us
some information on this, apart from the mis-
leading information which his radio and
television are giving us on subjects like this.

STATEMENT BY MINISTER

Coverage of Rajya Sabha Proceedings of
the 2nd September, 1981 by the All India
Radio and Doordarshan

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI VASANT
SATHE): Sir, the other day while making a
Special Mention, Shri Mathur raised a
poinfon 4-9-1981 and asked me to give an
explanation oa the same. He said, and I
quote:>"-

sfiAq F GE w0 a0 a1 fE
ma Efgar Wear w1 Do 1o T
varafeat &1 mz  framr awar g
o dte e mwra Efzar e
UF AT H FAT HIRT R ATIHAAT

T ACAY AT E | o AGA & A
TC AT W ARH gL, 1A 1 1099
A% #@zd fa=mrr aear  wgn, Ffea
“fadr 7 Faw  awrd qw @

e fFar & it uw wem A Ak
agi aw fr fadidy 2= & B qarn
T ATH &% qa1 f=ar g 1"

T FEAE —

“gEI wifa 2 ATE AT A F
gafza & faaet aga &, @9 wowi
#E T oaer gvfy srEal
W FAFOT s A Are w0 F
A9 W F1 A6 Feaw@ A1 oAy warg”
g arardea ® UF W AT @ |
fGT wrr F@gd & :—

“Fam wEmAw wigeAw fRard
A I 29 argAl & fadedi aa &
gzen o ww #@foma F @) o
fer &1 & wa Sfearifzm &
FVRT FATT Y TA HYE & WAL F
WelAT  FIET § W WA A g
fr &t g9 et 9gR3 §  TASI
fafraq wrres @ fF ag e gt
ot Agrsweg g e Uz@rs
wdar gar & <@r @ gq  fafawa
WU FTg AT TIAT |

TR TRERITFAFT § AT F
IHe %9 ENZ & I TEA

TTEAT g | . ... (Interruptions)
Please do not disturb me

SHRI V. GOPALSAMY (Tamil Nadu): Do
not disturb the Minister, please.

SHRI PILOO MODY (Gujarat): Mr.
Sathe, he is stabbing you in the hack.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
YOGENDRA MAKWANA): I am not like
you. (Interruptions)

SHRI VASANT SATHE: Sir, the debate
on the Pratibha Pratishthan Trust in
Mabharashtra started on September, 2, 1981.
This debate continued wen beyond working
hours as the House at until about 10 that
night.
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The names of members who participate in a
debate are, as a rule, given in the "Sansad
Sameeksha" and "Today in Parliament" which
are totally devoted to the proceedings in
Parliament. Each of these has a total duration
of fifteen minutes in two parts; 7£ minutes are
given to the Rajya Sabha and other 7| minutes
are devoted to the Lok Sabha.

2. On September 2, 1981, when this matter
was discussed in this august House, about 5
minutes of the total 71 minutes of the
"Sansad Sameeksha" meant for the Rajya
Sabha were devoted to the debate on the
Pratibha Pratishthan, Maharashtra.

3. The Sansad Sameeksha is broadcast at
8-30 p.m. The journalist, who is employed to
write the Sameeksha, has to complete his
script by about 7-30 p.m. Consequently, he
withdraws from the House about an hour
earlier as that is the time which he generally
takes to prepare the script. This means that
members who participate in the debate up to
about 6-30 p.m. would figure in the "Sansad
Sameeksha" that day.

4. Seven members were mentioned in the
Sameeksha on September 2, of whom 6
belonged to the Opposition. These were;—

(i) Shri Era  Sezhiyan, Janata Party

(i) Shri S. C. Jha, Janata Party

(iii) Shri Sat Pal Malik, Lok Dal

(iv) Shri A. G. Kulkarni,
L)

(v) Shri P. Ramamurthy. CPM (vi) Shri

L. K. Advani, BJP.

Congress

Only one member Belonged to the ruling
party and his name is:—

Shri J. K. Jain.

5. Not only 5 of the 7£ minutes of "“ansad
Sameeksha" were devoted to this debate, but
6 of the 7 members mentioned in it belonged
to the Opposition parties. Their critical
remarks:
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some of them even incisive, were included in
the Sameeksha. Some of these are listed
hereunder.'—
“Frdw T F A0 Wo Fjo FAT
# siiAar W@ ¥ sig wErOs aue
#arfor fgerm & @0 25 979
¥ foo mea & 2T wq0Ta T4 W
Fri wWifgaa & | S WErae
T A FTARWIL AIETHIF | AT
far  gram afsx w7 971 "/00 T
HFAAE A Tle
AT wiwA @ are @ {0 0w qadia

mmfs & 24

affa wfzs w33 50 wir E) | TR

Like "Sansad Sameeksha" we have Eng.ish
Commentary which is called "Today in
Parliament". It is broadcast simultaneously
with "Sansad Sameeksha" and like it, is
divided into two parts; half the time i.e. 7J
minutes, is devoted to the Rajya Sabha As in
the case of "Sansad Sameeksha" thft
Scriptwriter for "Today in Parliament"
withdraws from the House by about 6-30 p.m.
so that he can prepare his script by about 7-30
p.m.

On September 2, the entire commentary in
English consisting of 7] minutes was devoted
to the debate on Pratibha Psatishthan
Mabharashtra. All the six Members mentioned
in t'»e commentary belonging to the Opposi-
tion.

These are:
1. Shri Era Sezhiyan, Janata.
2. Shri S. C. Jha, Janata Party.
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[Shri Vasant Sathe]
3. Shri Satpal Malik, Lok Dal.
4. Shri P. Ramamurthy, CPM.
5. Shri A. G. Kulkarni, Congress (U).
6. Shri L. K. Advani, B.J.P.

As in the case of "Sansad Samee-ksha"
even scathing criticism made by the
Opposition members was covered in the
commentary. I am givi-ing some of the
excerpts hereunder:—

"Initiating the discussion, Mr. Sezhi-yan
said th. issue before the House was of
political morality and propriety rather than
technicalities. Quoting from the speeches of
Mr. Antulay and Mr. M.K.P. Salve made on
the floor of the House in 1978 while raising
the issue of corrupt practices by Mr. Kanti
Desai, Mr. Sezhiyan asked "how are you
going to defend your own conscience in the
present affair"..

.."Mr. Sezhiyan also quoted from the
reported statement of Mrs. Shaluii Patil,
former Maharashtra Revenue Minister in
which she had said that Mr. Antulay had
played a fraud on the people of the state"...

"Mr. Kulkarni demanded appointment of a
commission of enquiry into the affairs of
sugar co-operatives in Maharashtra".

"Mr. P. Ramamurti, CPI (M) said, the
Finance Minister should not take shelter
under some technicalities as the allegations
made were very grave.

He said a liquor company had been given
alcohol for making potable liquor by passing
the centre's guidelines for its use for
industrial purposes.

The CPKM) leader asked 'Didn t Mrs.
Gandhi know that her name bad been
associated with the, trust when she
inaugurated the "Indira Pratibha Pratishthan"
at Raj Bhavan?'

The BJP leader, Mr. L. K. Advani Bald that
Mr. Antulay has not only Indulged in
corruption but has flaunted it"...
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The House on that day sat till about 10 p.m.
The journalists who write "Today in
Parliament" and "Sansad Sameeksha" had to
withdraw from the House round about 0-30
p.m. leaving a gap of about 3£ hours' debate.
The coverage provided by All India Radio on
that evening gave more than adequate
projection to the Opposition points of view
since all the six members mentioned in
"Today in Parliament" belonged to the
Opposition and 6 of the 7 members mentioned
in "Sansad Sameeksha" came from the
Opposition. Anybody will agree that when
thirteen names are mentioned and of these
only one belongs to the ruling party, the point
of view of that party would have no chance of
getting adequate coverage in terms of profes-
sional ethics. Fairplay demanded that the
coverage shouloTbe balanced on the first
available opportunity, which obviously was
the next morning.

Morning bulletins are under tremendous
pressure space-wise as they provide global
coverage. Again, it is only a 10 minute
bulletin which means it can accommodate, at
the most, about one thousand words. It is
obvious that any coverage to the overnight
proceedings in Parliament in that bulletin will
have, to be of necessity, very limited. The
morning bulletin of that day recalled the
overnight story and in doing so mentioned 3
names; only 2 of them belonged to the ruling

party.

The fact about the coverage of the
"Pratishthan" Issue on Ooordarshan the same
day are as revealing. The duration of
Parliament News and Sansad Samachar from
the Rajya Sabha is 4 minutes each in Hindi
and English. In the English programme 3
minutes were devoted to the "Pratishthan"
Issue and out of the 4 members who were
quoted, 3 belong to the Opposition. These
are:—

Shri Era Sazhiyan, Janata
Shri A. G. Kulkarni, Congress (U>
Shri L. K. Advani, B.J.P.

The following quotes of these members
mentioned inthe Parliament
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News will  give you an idea  of the
amplitude of the coverage:

"Initiating the discussion, Mr. Sezhiyan
welcomed Mrs. Indira Gandhi's refusal to
her name being used in the Trust for
collecting funds to help the poor.

Mr. A. G. Kulkarni, alleged that all the
former six Chief Minister of Maharashtra
had collected funds through adjustment of
liquor permits and licences, by a cut in the
sugar lobby's income.

Mr. Advani regretted that Mr. Antulay
was flaunting the gains of corruption as if
they were trophies to be proud of."

Similarly, the Hindi programme "Sansad
Samachar" on September 2 had devoted 2
minutes out of a total duration of 4 minutes to
the "Pratish-than" issue. Both the members
who were quoted in the programme belonged
to the Opposition. They are:—

Shri Era Sezhiyan and Mr. A. G.
Kulkami. I quote from the script:

“staar miEt @ s T dfgura A
For v wew wd o wwa Ir
ZHE AATHT G GUR FAT WHA (AW
Afasar @ wwsr & s gl F
3% & ATAT AT gand &7 fadw faar
& faaa onfge dar & fr 3 Wz
& oy g HizrEt  gafan a@i g

E’ﬁ'ﬂ' Wéa?'-’ﬂ' Qoﬁﬁnfﬂ?ﬂ“ﬁ
Fmgrae ¥ W adwi & qar
AT FW OF OTOT MY |
Fowol Wt o dfaw & vt
Fdrw WL AT ARG FHT Ao
& wzedl A WRETT WETEr A%
o AT 9w WEw weT gf )

These are the facts, Now facts are
more eloquent than the allegations.
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SHRIMATI PURABI  MUKHOPA-
DHYAY (West Bengal): What about the
news bulletin?

SHRI VASANT SATHE: I explained
earlier. Perhaps you were not there. I
explained that we had introduced this to cover
the Parliament exclusively. The News
Bulletin consits of global news. Therefore,
how much co-veragie can you give to
Parliament in the limited time? That is why
this special provisions has been made. This
will give a total lie to the persistent
propaganda that is being made by Mr. Advani
and his party even by writing articles in
publications like The Illustrated Weekly of
India pom the very first day our Government
came into power. They are trying to see their
own image. | .do not want t, behave as they
did. I am trying to be a; fair or even partial, if
it is necessary, to the Members on the other
side as this will show.

I must once again assert that AIR and
Doordarshan have maintained the highest
standards of fairness, balance and
objectivity.

These fact; will once again demonstrate the
falsity of the persistent and sustained
malicious propaganda which is being carried
on by some members of the opposition who
suffer from a guilt complex and try to see
their own image in the working of this
government.

DR. BHAI MAHAVIR (Madhya Pradesh):
In the morning bulletin, cui of three, two
belonged to the ruling party.

SHRI VASANT SATHE: Sir, late that
night, the persons who spok during that
period were mostly fron the ruling party and,
therefore on Independent Member and two '
Mem bers of the ruling party had bee)
quoted. I think you grudge even this

oft sl AR wrqr (T
930 ) ¢ sfrare & Az AT g
(srererrT )
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w5t auamafa TE7 qE9T H

7t FE SRR W

qHAT 1T AN HATHY § IudaAt

(et FHgaq owo HIiM)
= 07 dt (Tasma =N
=11 FE TRE JHIa?
ST

MR. DEPUTY CHAIRMAN: This subject
was raised through a Special Mention by Shri
Mathur and the Minister thought it proper that
he should make a statement. Now this
statement cannot be the basis for further en-
quiries. This will create a bad precedent.
(Interruptions)

W WEE AE /AT : o AT

1 1 .F,'J._..,

MR. DEPUTY CHAIRMAN: Let me
finish  first. Mr. Mathur, will you
please hear me? (Interruptions)
Please take your seat first. Mr. Mathur has made
a very lengthy statement on that day, I still
remember. He has made all the points that he
wanted to make and the Minister has replied to
all those points. But even then you are insisting.
I can allow you but you cannot make the whole
1 speech again and repeat the whole thing. 1
think the factual statement has come. So, I will
allow one or two Members. Otherwise, if you
start this process, I will stop the Minister from
making a statement in response to any special
mention « (Interruptions). If that is done, it will
become like a Calling Attention matter. I will
not allow the Minster to make a statement
unless you co-operate with me. If you s,et this
precedent again then I will not allow the
Minister to make any statement in response to
any special mention. I will stop that thing.
Therefore, 1 will request hon. Mem-

bers not to insist on this thing. So many
Members are standing. I cannot allow all of
them. Mr. Mathur, please put one or two
questions. You have already spoke:i about it.
So, please put one or two questions.
(Interruptions)

Wt Wt TAT WY g 4
wig ®lrw |, sgasmafa st

dqt ymanfa o oww FETe
qfer |

= W WA |IGT : 42
afe 27

o gummafy @ og 7zfy (e

Fifqe =41 21

MISS KUMUDBEN M. JOSHI: On the
day Mr. Mathur spoke in this House, was Mr.
Mathur allowed by the Chair? (Interruptions).
He was not allowed. You go through the pro-
ceedings. You are allowing him to ask
questions.

MR. DEPUTY CHAIRMAN: He is
allowed. I have allowed, Madam.

7 I AR ATYT
THE oW ¥
ot gumwiafe .  smTwaTA E

Wy FEANE WA ¢ AH, A
A4 W94 TAC Y 39 WA\ wEEg
o SFF OHFT IEAn

-

et srfmar  gdan Ak
q,_;_:[} B nAaAg ;‘ |

ol WEW YAE Ry E
HHg  THTAT Wl AV AR A )

fir w7 T ARl T UNH GEREA

i 1 AT A SR TR R W o9 03
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Hm’mf'ﬁﬂTzfﬂﬁﬁo o
S 1 a0 frar 741 | o Fo FA AN
§r aFid ; weEw s (R A
T Wo Fo A7 T EgWA WK
ATEAI AT WL Feraoll TR FT

it gqawrafa : % & qErea F0T

St A Q@ AT A AT
#q ww B dae 2, AW faar
w1 qam fam B o ag vgd fe
Fairplay demanded that the coverage should
be balanced on the first available opportunity,
which obviously was the next morning.
agfagra #af A8 Uh TaTET e
P g gad AN A T &
-gqq—_‘vl- T« FOT Fl T@ Ry

o
qéi 27

qaT 3 WITFRAL:

Morning bulletins are under tremendous
pressure spacewise as they provide global

coverage.

F\aEEs WA B IA ¥ W W
¥ 2@m A 15aEd g g WK
g FEd & daen fRard we fazra
g eI o € |

qq7 4, WX T 4% Elo Fio
ar gargonr fuar 1 Zio dle & s
zzgen fem £ @RIy A@ W
smmgan & fa faadi @4 f@mad
T TE R

T.V.: Initiating the discussion, Mr.
Gandhl's

Sezhivan  welcomed Mrs
refusal to associate her name...

wiy gomwefa : wE wifEd

A AR WL ATl

5=y werar @, gfEAw EE &
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v # g AR faar @ wd
ifzr wtdr wramfrar

=1 gaawmnfa : 2wy, ww
INTT AT HE ATHFA |

ol R TR A o Afaa
Ffan qz @A gl Eﬁw
arEw Wrgeaw 57—

Alleged that all the favour Sikh
Ministers...

@ faear fegr 21 ag e
#ar, a7 T A g7 FUF 4T

DR. BHAI MAHAVIR: The report
has not been honest, he says.

st guaawfa © 7@ asTA gasr
g %37 A@MF A7 ATEIT FEAT AT
(swaervmr) ... A7 Frawar

ol WEW TTE WA o JEn
At 74 IO | FIT FTAF AT
wrad £ v d97a @@ w1 fagra
7z & fa osliy wgem Arawd ag !
M7 Aoz oadEr o
&l Arzq
it THEA wgd g I ¥ fagm
agE TaH _FTA T LA w
w4 % ) Wea HRET Gl 27

|5 ATEAT H

4! oy e wreakera i
Ygal i H{IE T gafza
L 8

Tlo w7 wam fag (397 937 ):
Aza A% AW AT ar v )
sy ggymafa . w=@r, 5
i GEIN THE WiGE 2 0 98
wg 7212 5 89 | % TEE a0 wrd
SE¥ ATTE £ WA )

Wy gamnafi 0§ AT Ty
FIORAAT F, AT EATA T A
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ot wE (T

"A statement may be made by a Minister on ,
matter of public importance with the consent
of the Chairman but no question shall be
asked at the time of the statement is made."

MR. DEPUTY CHAIRMAN: That is a
fact; but by convention we have allowed
Members to put queries.

L st fex wwowr (fEe): s
awmfa o, 96 "ERg F ST wR
sIF ¥ T GEw ) gz ag Weqy
gy € 1w Fge e fa e
%3 @ 1 wrw gfear Aedr &
= fedt &) § T gaar § sl
fedr darwsihen 23 @ arfwari=n
oy Sumwigla :  ww wa e,
aqd gfen | (exmaw)
T oAt gwyaw gwo Wi W
§ T afvrdr DT )
sit fery wor o wifer wdwT
(saqar)
MR. DEPUTY CHAIRMAN: That
is not the point. T

. oftfem e my: W a0 fhaw
oy ¥ ... (sqmuw) .

SHRI HARISINH BHAGUBAVA
MAHIDA  (Gujarat): Are you allowing

everybody to put questions?,......
(Interruptions)
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o1 fwra s+g #y TR

SHRI VASANT SATHE: I am on a point
of order, Sir. The rule has been pointed out to
me. "A statement may be made by a Minister
on a matter of public importance with the
consent of the Chairman but no question shall
be asked at the time the statement is made."
Now, Sir, you said that probably there is a
convention. Now, Sir, 110 convention can
over rule a specific rule. When the rule is
specific, in categorical terms, and when this is
point out to the House, the House must abide
by the rule.

SHRI DHARMAVIRA: The convention is
applicable only where there is no rule
specified.

MR. DEPUTY CHAIRMAN; I said th,
rule is there. But in order to run the House,
sometimes we have allowed observations to
be made. That is all right. If I decide to go by
the rule, then we cannot proceed. This is
happening everyday. But it is a fact that if we
break the rules, we face difficulty.

SHRI DHARMAVIRA: They are taking
advantage of your leniency... (Interruptions).

7 T |vT W
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st forg s wy WU ag FEAT
gfs ot faw =g @ sawr arm
agt frar fas @ § wifefuee
fear ... (swaaw) ... faaw =
Frag @ 2fE

st swawf: agdl g1 aar| A
Zger ¥ @ B 7

ot frg s |y 0 o far fa
™A ogefaw gd & et oaw
g8 adter. wraA gIn W A 4w
fastefty &1 &% 5 aT Am
tfeyr <femi w1fom acfaqcg fo
qIr qar A A A Fm Car”
agt 2, afww for @y @ wedr
s -

«t guawy ofq 3 &, @ A
g7 Arr A7 fzar smawr (saaam)
H  Frqu am farsmmm @
azd Hus d1 @r g 3A fag W
THT FATENL RTATT AR T |

=t fog = &0 A & fraa-
afq gram & sk & far e
afr 1 %A AAW I WX O
g WEART A A9w 6 7
R § W dwr a3
fo sa%r v 9% ¥ 3z yroamw
T FvArE 1 o faAm F aar
99 Fag gamam I Ffrm |
@A za & faq o . Framafer
AT |

oft swemmfe @ 97 mE e
wa 2% g diz

=it frg = wr @ AWTC WiTEr
sit fnarafar gt gagraraa grarnfa
(wmeram)

MR. DEPUTY CHAIRMAN: Mr. Jha,
please take your seat. Hon. Minister please. I
would not allow anybody now. Nothing will
go on record except what the hon. Minister
says. I do ™" allow anybody.

sigu e : ;- ot fow s
gr Frare w7ag fowma @ &fs
F94 F1q0 amad fRar amn
@ aFgl 4z w¢ ferr samr A,
qf wraey faag w0 AT O
arg W & owmaw qE wiEHi &
g T A & g ) sl el
W IRIET HrAE ew q fanr 69
uw g1 faadr & fe o miee Torg
afaar ¥ 3 :

"Even though vanquished, they are arguing
still."

I have nothing more to add.

MR. DEPUTY CHAIRMAN: Now we go
to the discussion on the Sixth Plan.
Yesterday, the discussion was not concluded.
There is still one hour and twenty two
minutes left for this discussion. I would call
hon. Members and allot them time. I would
request hon. Members to stick to the time
allotted to them. If they do not stick to it, it
will be very difficult to conclude the debate.

SHRI DHARMAVIRA: On what subject?

MR. DEPUTY CHAIRMAN: On the Sixth
Five-Year Plan. Don't ask questions.

Now, I have to make an announce
ment. >



